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FINAL ORDER No. A/30289/2021 
 

JUSTICE DILIP GUPTA 

 

 It is pointed out that the matter has been settled under the Sabka 

Vishwas (Legacy Dispute Resolution) Scheme, 2019. The Appeal, therefore, 

stands dismissed as withdrawn. 
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                                                                                         PRESIDENT 
 
 
 
                                                                         (P. VENKATA SUBBA RAO) 
                                                                               MEMBER (TECHNICAL) 
VEDA 
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